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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 122 OF 2015 (WZ)
[EARLIER OA NO. 165 OF 2020 (PB)]

SAMITA RAJENDRA PATIL & ANR. ... APPLICANTS
Versis
JINDAL STEEL WORKS LTD. & ORS. ...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENTNO.1& 2
TO PLACE ADDITIONAL DOCUMENTS ON RECORD

I, Umang Jaju, the Authorised Signatory of JSW Steel Ltd. (arrayed as Jindal-
Steel Works Limited in the Original Application), aged 43 years, having its
address at JSW Steel Limited, Dolvi Works, (icetapuram, Dolvi, Taluka Pen,
District Raigad 402 107, am filing the instant Additional Affidavit to place on
record certain additional documents which pertain to the project and are

necessary for proper adjudication of the captioned proceedings.

1. I say that on 31.12.2019, the Maharashtra Coastal Zone Management
Authority (*“MCZMA™) upon concluding that the Respondent No. 1's project
falls within the buffer zone of a mangrove areca, amended condition (i1} of its
approval dated 16.02.2019 at its 142" Mecting, and by Minutes dated

- 31.12.2019 directed the Respondent No. 1 to seek the permission of the

"4 "+ Hon'ble Bombay High Court in PIL 87/2006.
’ A cdpy of the relevant portions of the Minutes of the 142" Meeting of the
MCZMA dated 31.12.2019 is hereto annexed and marked as ANNEXURE

2. 1 say that on 12.03.2020, the Respondent No. 1, in terms of the directions
issued by the MCZMA in its 142" Minutes of Meeting dated 31.12.2019,
filed WP No. 4894/2020 before the Hon ble High Court seeking its leave to

carry out construction activities within the 50m buffer zone from a mangrove

area. The said permission was thercafter granted by an order dated
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A copy of WP No. 4894/2020 dated 12.03.2020 filed by the Respondent No.
I betore the Hon’ble Bombay High Court is hereto annexed and marked as
ANNEXURE R1/2.

3. Lastly, I seek to place on record the documents which demonstrate that Coke
Oven Plant 2 originally formed a part of the EC dated 25.08.2015, which was
thereafter transferred to M/s Dolvi Coke Projects Limited, by an EC dated
(1.02.2018, which in turn was transferred from M/s Dolvi Coke Projects
Limited to Respondent No. 1, in view of the merger of the two entities, by
an EC dated 22.11.2021.

A copy of the EC dated 01.02.2018 issued by the Ministry of Environment
and Forest to M/s Dolvi Coke Projects Limited is hereto annexed and marked
as ANNEXURE R1/3.

A copy of 'the EC dated 22.11.2021 issued by the Ministry of Environment

and Forest to Respondent No. 1 is hereto annexed and marked as

ANNEXURE R1/4.

I, therefore, pray that this Hon’ble Tribunal be pleased to permit the
Respondent No. 1 to place on record the documents marked as Annexure R1/1
to R1/4.

Solemnly affirmed at Mumbai

| A Authorised Signatory of
o= Respondent No. 1 & 25

Advocates for Respondent No. 1 & 2
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VERIFICATION

I. Umang Jaju, age 43 years of JSW Steel Ltd. (arrayed as Jindal Steel Works
Limited in the Original Application), i.e., the Respondent No. 1 & 2, do hereby
state that I have submitted this Affidavit on solemn affirmation and oath. 1 have
verified that the facts are true to my personal knowledge. I have not suppressed
any material fact known to me and relevant to this matter.

Date: 06 /06/2024.

Place: Mumbai ,3@
d- [
A

Deponent

. Respondent No. 1 & 2.
Advocates for Respondent No. 1 & 2. BEFORE ME

Pt

Adgv. Shivaji N. Dhanage
Notary Govt. Of india
Regd. No. 15378, MUMBAI (MS)
404-405, 4th Floor, Davar House,
197/199 Near Central Camera .
D.N. Read, Fort, Mumbai - 4 1

% o

NOTED & REGISTERED
Page No....:g.ﬂ:s.-, No 25
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POWER OF ATTORNEY

DATED THid=_ " DWY OK)id3- 2023

FROM

SHRIJAYANT ACHARYA

e el erater, Had
T.9.f.% L00009Y

-6 APR 2023

Ts13 e X

(JOINT MANAGING DIRECTOR & CEO OF JSW STEEL LIMITED)

IN FAVOUR OF

SHRI. UMANG JAJU
ASSISTANT GENERAL MANAGER - LEGAL

Th
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TO ALL WIHOM THESE PRESENTS SHALL COME L, Javant Acharva, Joint Managing
Director & CEQ of JSW Steel Limited, Indian inhabitan t, resident of Mumbai, having my

8

oftice at JSW Centre, Bandra Kurla Com plex, Bandra (East), Mumbai 400051, state as follows:
WHLERIEAS:

Ao Tam the Joint Managing Director & CEQ of J5W Steel Limited, a company mcorporated
under the provisions of the Companies Acl, 1956 (deemed to have been incorporated
under Companies Act, 2013), and having its registered office at JSW Centre, Bandra
Kurla Complex, Bandra (East), Mumbai 400051 (hereinafter referred to as the
“"Company”);

B, Thatvide a board resolution dated 19 May 2023, the Company has appointed me as
the Joint Managing Director & CEO of JSW Steel Limited and has also resolved to enter
into an agreement detailing my powers and funclions.

C.  That pursuant thereto, the Company, by Agreemenl dated 29 May 2023 (the
&N “Agreement”) has given and conferred on me certain powers/authorities to be
\ discharged for and behalf of the Company and to have and execute, all and singular,
the same and which Agreements are subsisting and not rescinded and in full force and

'z'f, = / effect; and

R i

. : !’/ , , )

<7 /7D, Under the said Agreement, the Company has also vested me with au thority to further
delegate the powers/authorities and for this purpose to execute where necessary a
Power of Attorney in the manner more particularly therein.

NOW THESE PRESENTS WITNESS thal |, fayant Acharya, Joint Managing Director & CEO
of the Company, having its registered office at JSW Centre, Bandra Kurla Complex, Bandra
(East), Mumbai 400051, do hereby nominate, constitute and appoint Shri. Umang Jaju,
Assistant General Manager - Legal, JSW Steel Limited, Dolvi, Salav & Anjar Works, having
cimployee code 1018555 (heveinafter referred to as the "Attorney") and whose specimen
signature appears at the end of this docuament, to be the true and lawful attorney in fact and
al law, to act on behalf and to do all such acis, deeds and things hereinafter mentioned in the
name of and on behall of the Com pany, subject to the restriction and limitation as men tHoned
herein below:-

Lo institute, prosecute, oppose, withdraw, appear, appeal and defend legal proceedings
before all  courts, judicial/quasi-judicial ~ forums, or any other appropriate
forum/authority mcluding but not Hmited to  arbitral tribunals, statutory or
departmental authorities cte. (hereinafter referred as “Court”), whether criminal, civil or
other procecdings including but not limited to arbitvation, mediation, conciliation
proceedings etc. (hereinafter referred as “Legal Proceedings”™);

13

To sign, verily, certily, file, deposit, withdraw, receive, declare, swear and affirm all
documents pertaining to Legal Proceedings including but not limited to plaints, suits,
pelitions, complaints, pleadings, appeals, applications, petitions, minutes, chamber,
CURMR1s, written statements, rejomders, vakalatnamas, pursis, affidavits, counter
aveats, review or revision application/ petition, memorandum of appeals,
(»QL, tions  and  any other document by whatever name so called

B
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beforé all or any Court or offices in India, by and against the Company, in all or any
cases, whether original orappellate or inexecution of the decree or otherwise;

02

To institute or defenid criminal actions including lodging of complaint before the
appropriate police or other investigative agencies and do all incidental and HeCcessary
actions for pursuing or defending such complaints;

4. To depose, appear, represent, make stalement on oath or otherwise and attend the Legal
Proceedings for and on behalf of the Company before any Court or other officer or
authority empowered by law;

5. To engage, appoint or take no-objection certificates from pleaders, solicitors, advocates,
gag ] ‘ .
attorneys, counsels, as the case may be,

IN GENERAL, do all such necessary acts and thirigs incidental thereto for and on behalf of
the Comp any and to represent the Com pany in/ before all Courts.

AND lagree to confirm anel ratify all and whatsoever the Attor ney shall lawfully do or cause
to be done in pursuance of these presents.

This Power of Attorney shall become inoperative (a) as soon as the Attorney céases to be an
employee of the Company; or (b} on the expiry of two (2) years from the date-of issuance of
this Power of Attorney; or (¢) the Power of Attorney being revoked by the Company,
whichever occurs earlier, :

I]:ET WIT'NE&S WHEREOF, the principal has executed this Power of Attorney on this
oF 7 adlibe 2003 oo -

the w1thm rmmc{ Shix ]aya,nt Acharya,

Joint Managing Divector & LMH&‘#
In the prese esence of -

M-
55 BUBE) (Notary v Gon Wn&m}L S.P DUBEY
|y ;'ié!.lRBg‘iﬁia | B.A. k4B
\ Nota | | NOTARY GR. MUN
e | ' MAHARASHTRA,

{GOVT OF INDIA®
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ANNEXURE- R/

" Minutes of the 142™ meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 31% December, 2019

Minutes of the 142rd meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held under the Chairmanship of Principal Secretary,
Environment on 31t December, 2019 in Dalamal House, Mumbai. List of the
members present in the meeting is enclosed as Annexure I.

Confirmation of 141% minutes of meeting:

Minutes of 141" meeting of the MCZMA confirmed with following changes -

In Add. Item No.1 last para on page no. 22 shall be replaced as follows-

“In the light of above, the Authority after deliberation decided that, the
construction of the building is in non CRZ portion of the plot under reference, as
per approved CZMP, 1991 and 2011, as confirmed by report & CRZ map in 1:4000
scale prepared by IRS, Chennai (MoEF authorised agency). Application of post
facto clearance stands delisted from records of MCZMA as agreed by PP.

Item No.1: Complaints regarding construction of starred hotel / club
house on Old. S. no. 266/1 t0 6, 265/2, 265/4, 267/2, 267/3
(new S. No. 67/1 to 6, 81/2, 81/4, 52/2, 52/3), village
Navghar, Tal & Dist. Thane carried out by M/s. Seven Eleven
Hotels Pvt Ltd.

The Authority noted that the MCZMA is in receipt of complaints of regarding
destruction of mangroves and construction of starred seven eleven hotel / club
house on Old. 5. no. 266/1 to 6, 265/2, 265/4,267/2, 267/3 {(new 5. No. 67/1 to
6,81/2, B1/4,52/2,52/3), village Navghar, Tal & Dist. Thane carried out by M/s.
Seven Eleven Hotels Pvt Ltd. The Authority called all complainants to present
their say in the matter.

Complainants namely, Shri. Dhiraj Parab, Shri. Brijesh Sharma, Shri. Imran
Ibrahim Shaikh, Shri. Raju Goyal, Shri. Haresh Eknath Sutar, Bhavesh Dattatray
Patil attended the meeting. Complaint Shri. Amo! Rackvi was absent for the
meeting. However, he sent representation through email dated 31.12.2019 in the
matter,

The Authority heard the complaints one by one. Complainant alleged the
destruction of mangroves and illegal construction of starred hotel / club house

\!
\\ Page 1 of 30




Minutes of the 142* meeting of the Maharashtra Coastel Zone Management
‘Authority (MCZMA) held on 31°" December, 2019

sheuld strictly ensure that the proposed construction is within the limit of
permissible FSI of 1991 norms.

After deliberation, the Authority decided t6 recommenid the proposal from
€RZ point of view to concerned planning Authority sﬂbjéz;? to eom'piiaﬂce of
following conditions:

1. ThelLocal Body to ensure that FSI for the proposed addition and alfercmon
isas per the town and country planning regulation existing as on 19.2. 1991
before issuing commencement certificate to the project.

2. All other rrequired permission from different statutory authorities should
be abtained.

Item No.4: Proposed construction of Solid Wdste Manogement Project on
plot bearing S, No. 7/1, €. S. No, 1303(pt} at Alibag, Dist.
Raigad by Alibag Municipal Council.

Officials of the Alibaug Municipal Council presented the. proposal before the
Authority. The proposal is for setting up of solid waste mahagement project
involves, processing shed, platform of Process Rejects, Leachate Tank, Weigh

Bridge Room on plot bearing . No. 7/1, €. 5. No. 1303(pt) at Alibag, Dist. Raigad.

The Authority noted that the site of solid waste dumping is surrounded by
Mangroves. As per approved CZMP of Alibag under CRZ 2011, the site is in 50'm
mangrove buffer Zone areq. As per dpproved CZMP of Alibag under CRZ 1991, the
plot under reference is situated in 50 m mangrove buffer zone.

In the light of above, the Authority after deliberation decided to reject the
proposal from CRZ point of view. Alibaug Municipal Council need to explore other
site for the project.

Item No 5: Regarding amendment in CRZ clearance for the project of
Dharamtar Jetty facility at village Dolvi, Dist, Raigad by M/s,
JswW

The Authority noted that the MCZMA in its 128™ meefmg held on 16.2. 2
deilbemted 'rhe proposai af amandmenf in CEZ ciear'ance far the proj

Page 6 of 30
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" Minutes of the 142™ meeting of the Maharashtra Coastal Zone Manogement
Authority (MCZMA) held on 31" December, 2019

elevated conveyor galleries, one housing six conventional pipe conveyors and
another housing a bi-directional simultanecus conveyance pipe conveyor in a
stacked manner-. '

As per decision taken in 128" MCZMA meeting, the proposal was recommended
to MOEF, New Delhi subject to certain conditions. One of the condition was
» No activity shall be carried out in mangroves or its 50 m buffer
zone, as per 17+th Sep, 2018 High Court order in PIL 87/2006.
> The PP to obtain the NoC from the Mangrove Cell, confirming that
activities are not in mangroves or its 50 m buffer zone. Mangrove
cell may make site visit before granting NoC. Mangrove cell shall
take cognizance of earlier clearances, court matters and
complaints, if any in the matter.

Accordingly, as per conditions of the recommendation, the Mangrove Cell visited
the site on 30™ April, 2019 and submitted its report to MCZMA on 12 June,
2019. As per the said report, proposed conveyer belt includes construction of
pillars each at 40 meter interval for a length of 240 meter where in no mangrove
tree was sighted. Hence mangrove tree cutting is not involved in the construction.
The proposed work is located inside the compound of the JSW steel Dolvi Plant,
The Proposed site is located within the 50 meter buffer area of the mangrove
forest.

MCZMA vide letter dated 22.08.2019 conveyed the report of Mangrove Cell to
MoEF. This is against the specific condition no. (ii) of the MCZMA
recommendation dated 16.2.2019 to MoEF&CC, New Delhi. Status of the proposal
at MoEF needs 1o be asked to PP.

The Authority after deliberation decided that since the project activities are in
50 meter mangrove buffer zone area, prior High Court permission needs to be
obtained by the M/s JSW.

After deliberation, the Authority decided that condition no. (i) of the MCZMA
recommendation shall be replaced as below:

e No activity shall be carried out in mangroves. However, prior High Court

permission shall be obtained by the PP since the project activities are




Minutes of the 1'4.-2_"“’ meefing of the Maharashtra Coastal Zone Menagement
Authority (MCZMA) heid on 31% Dacember, 2019

within 50 meter buffer 2one, as per 17th Sep, 2018 High Court order in
PIL 87/2006.

Above decision of the MCZMA shall be conveyed to MoEF&CC, New Delhi,

Ttem No.6: Proposed reconstruction of residential building on plot bearing
S. No. 312A2, 3124, 312B, H. Ne. 2/2, €.5. Ne. 1950, 1951,
1952, 1952/1 to 6,1953, 1953/1 to 6, 1954 at mouje Zadgaon,
Tal. & Dist. Ratnagiri by Smt. Savita D. Lanjekar

The. pro,;ec? pmponen? presan‘l'ed %h& pr‘opasal befor-e fhe Au?han’ty The.

upp,er' flooranplof bg.amng 5 Na 312A2 312_;4 31_28 H_No _2!2 C S. No 1950
1951, 1952, 1952/1 to 6, 1953, 1953/1 to 6, 1954 af meuje Zadgaon, Tal. & Dist.
Ratnagiri.

As per theapproved CZMP of 2011, the plot under reference falls in CRZ-IL arec
& is sityated on landward side of existing road. As per the Develapment plan of
Ratnagiri, the plot under reference is falls in residential zone. Total plot area is
1210 sgm.

The Autherity noted that considering the site-gs in CRZ TT drea, réconstruction

of building ceuld be permissible subject Yo FSI of the town country planning
regulations existed as on 19.2.1991. Cohcern planning Authority should strictly
ensure that the proposed consthuction is within the limit of permissible FSI of

1991 norms.

After deliberation, the Authority decided to recommend the proposal from
€RZ paint of view to concerned planning Authority subject to compliance of
following conditions: '

1. The Local Body to ensure that FSI for the proposed reconstruction is as
per the town and country planning regulation existing as on 19.2:1991
before issuing commencement certificate to the project,

2 AII other required permission from different statutory am‘hom*hes shotld
e obtained.

\Yy3 ér Se,cre'rary Page 8 of 30
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Q0

IN THE HIGH COURT OF ]UDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
WRIT PETTTION NO. H¥44 OF 2020

District: Raigad
In the matter of Asticle 226 of the
Constitution of India;

And
In the matter of Judgment and Order
dated 17® September 2018 in PIL No. 87

of 2006;

And
In the matter of Interim Orders dated
&th October 2005 and 27% January 2010

in PIL No. 87 of 2006;

And

ShivajiN. Dhanage
Murrhai Mariarohir
. Noiaglh

In the matter of Order dated 2nd
hhjvemnﬂ)eriHJIBiulbiotku:oi}dtﬂicn1rﬂtx

278 of 2018 in PIL No. 87 of 2006;
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And
In the matter of development of 2
praject of public interest in an area
affected by 50 meters mangroves buffer
zone;

And
In the matter of ﬂIlPOSihon of the
condition of obtaining leave of this
Hor'ble Court prior to exacution of the

project.

1. JSW Dharamtar Port Pvi Ltd. )
A private limited company incorporated )
Under the provisions of the Companies )
Act, 1956, having its registered office at
JGW Centre, Bandra Kurla Complex
Bandra {Bast), Muanbai 400 051

2. JSW Steel Limited
A Public Limited Company mmﬂ
Under the provisions of the Companies
Act, 1956, having its registered office at
JSW Cenire, Bandra Kurla Complex

And
{is Site office at: }

Tolvi Works, Gestapuram, j

Dolvi, Taluka Pen, Dist. Raigad 402107 )

enqg‘g‘;:,-'.;ﬂ A il

afzueyg NS Maharashira
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VERSUS

1. Union of India )

Through the Ministry of Environment, Forest
and Climate Change, Paryavaran Bhavan,
New Delhi 110 002

And also at

Aayakar Bhavan, 2~ flocr,

Maharshi Karve Road, New Marine Lines,
Mumbai - 400 020

— St et et et N

9 Maharashtra Coastal Zone Management Authority)

Through the Additional Chief Secretary, )
Environment Department, 2nd Floor, )
Room No. 217, Annexe Building, }

Mantralaya, Mumbai- 400 132 )

3. State of Maharashira )

Environment Department )

through the Office of Government Pleader, )
High Court, Bombay, PWD Building, )
Fort, Mumbai 400 001 ).. Respondents

TO,

THE HONBLE THE CHIEF JUSTICE AND OTHER
PUISNE JUDGES OF THE HON'BLE HIGH COURT
OF JUDICATURE AT BOMBAY P




THE HUMBLE PEITTION OF THE

PETTTIONER ABOVENAMED
MOST RESPECTFULLY SHEWETH

PARTIES:

1 The Petitioner No.1 is a private limited compary having its place of
business at the address mentioned in the cause tifle hereinabove and is 2
paitﬁof reputed JSW Group. The Petitioner No.l is & special purpose
vehicle established to handle bulk and breakbulk cargo more particularly
in respect of Petitioner No.2 and its facility / plant situated &t Dolvi,
Raigad, inter alia, Inclading the jetty facility therein.

2 The Petitioner No.2 is a Public Limited Company having jts place of

businiess at the address mentianed in the cuse tifle hereinabove and fs a

flagship Company of JSW Group. The Petitioner No2 iz a Ieading

hmyawdswdmmﬁxm,ptaducmgavaﬁéwdhighsmgﬂimd
high-end steel and steel products for various sectors.

The Petitioners are mﬁymmemedvﬁthmepmposed project being

implemented by the Petitioner No.1 for and on behalf of Petitioner No.2

being construction of additional conveyor belts/streams for the earlier
approved ard under execution ‘Expansion of Existing Dharamfar Jetty

Facility’ in village Dolvi, District Raigad (hereinafter referred to as “said

project”).

i  The Respondent Nol is the Union of India through its Ministry of
Envirormment and Forest, being the nodal agency in the administrative
structure of the Government for the pia:ming, prometion, coordination

and overseeing the implementation of Tndia’s environmental and forestry
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S

policies, including but not limited to grant of enviromment clearance. The
Respondent No2 is Maharashtra Coastal Zone Management Auvthority
constituted under the CRZ Notification 1991 under the provisions of the
Bnvironment (Protection) Act, 1986 (“EPA"), respansible for regulation of
activities in Coastal Regulation Zones (“CRZ”) and grant of CRZ
clearances. The Respondent NoJ3 is the State of Maharashtra. The

Respandert No.4 is the Chief Conservator of Forest {Mangroves Cell}.

5. AlltheRespondentsa:eStatewitlﬂnthemeatﬁngofArﬁdelZofthe
Constitution of India and as such, amenable to the writ jurisdiction of this

Hon'ble Court.

& The Petitioners, by way of the present Petition under Articte 226 of the
Constitution of India, is seeking leave of this Hon'ble Court and directions
mtheRespondentAuthuriﬁeshopernﬁtthePeﬁﬁonerstocarryuutﬂm

wmkofmesaidprujechinaccmclarmeudﬁt&lepernﬁssiomgmmdtoit

7. Such directions to the authorities with leave of this Honble Court is being

/, Q\\ sougfdforbythe?eﬁﬁmtersmﬂmeteﬁofﬂle}udgmexﬂand&derdated
A? 17“‘September2018pasaedbythisﬂon'b1eCourtinP1LNa. 87 of 2006

* CS MK AT

‘ ! Mumoa & Frana Dt e
ﬁ‘_@‘ Peg. Ha. 3540 qu:

) (rmeimﬁerreferredtoas'MangWVes]udgmeni’)readwi&ltheOrder
dated 2+ Novemnber 2018 in Notice of Motion No. 278 of 2018 in PIL No. 87
of 2006 (hereinafter referred to as "Motion Order”). This Hon'ble Court,
bywayoftheMangmvea]udgmenttmsgjvmaﬁndmgﬂ'mtinviewofthe
applicability of public trust doctrine, the Respondent NoJ3 is duty bound
topoﬁandprmeﬁemmgt'ov&anddestmcﬁonofthemmmotbe
pemﬁthedmﬂessleaveisgrantedbyﬂﬁsHonrbleCuurtin&lepublic

interest. Further, by way of the Motion Order, this Hon'ble Court granted




Iiberty to the Applicant therein, who had filed the Notice of Motion No. 278
af 2018 secking leave similar to that being scught for by the present
Petitioners, to prefer a fresh Petition, independently presenting a case fo
consider by this Hon'ble Court on s own merits and in light of the

findings recorded at paragraph B3(vii) of the Mangroves Judgment,

Purﬂ\er,ﬂnepremt?eﬁﬁmisbm‘ngﬁledintheteeﬂlofcmdiﬁonno,iiof
the recormmmendation granted by the Respondent No.2 on 16 February
2016, as modified by the Respondent No.2 in its 142nd mneeting held on 315
December 2019 whereby the Respondent No.2 has directed the Petiioners
to obtain leave of this Hon'ble Court prior to execution of the said project

asmesihefar&wsamewasaﬁectedby&nemmbuﬁerzmof
Mmangroves.

The intervention of this Hon'ble Court is necessary and expedient since
thesaidprdechassudydoesnotinvu}veanydesﬁucﬁan/movalnf
mangrﬂvm@neof&wcmdiﬁonssﬁpulaﬁedbytheRespondthozin
&xeirrecammendnﬁmgmntedinﬂmirlisﬁmaeﬁngwfmﬂw
Rmmdﬂﬂo.&mm&ewesmdlmgrmhﬁepmpmedsﬂe
ofﬁ:esaidpra}ectAsiﬁevisitwasmordinglycarﬁadmthOﬂ'Aprﬂ

Zﬂl‘}pummnttowlﬂcharepnrtwasﬁmreaﬂerfﬂedbyﬂmﬂeputy

K Conservator of Forest, Mangrove Cell of the Respondent NoA's office.

Such report dated 120 June 2019 categorically stated that sparse mangrove
treeswetelmatedatdistancefromthesibeandwereprmdbya
bmndﬂﬂvvaﬂmdﬁmtﬂmewmmmmgrwes,smmo&m,
presentonﬂmsiie.Thepropesedacﬁvityisthﬁexpansinnoim\mdsﬁng
}ettyfadlity,thesﬁecfwiﬁchfaﬂswithmmmmﬂembuﬁerzone,md

whick activity is permissible under the CRZ Notification 2011. However,
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10.

# 7

the Petitioners have been permitted to execute the said project, only with

the leave of this Hon'ble Court.

Itisperﬁnerrtbommﬁonthat,thesaidpmiectismteofﬂmgreat
irnporlarmasﬂmsamisakeycomppnemofmepmposedexpansimof
BCiEﬁIlg5MrPAintng&th8tE€1p[ant0fﬂ1£PeﬁﬁDnﬂ‘No.2 into 10 MTPA
andpmpoaedexpansimofitseadsﬁngsmMWcapﬁvepowerplanttoﬁﬂo
MWfarwhchexpanmon,allreqmmpermmonsumlndmg
Bavifonment Clearance (“EC”) has been granted. The proposed
expamioniscomingupon&eplotadmeamingaboutﬁﬂﬂtoﬁmmof
landandsomeoftheamd]iaryfacﬂiﬁesa;econﬁngadjacentto&madsﬁng
set up of the Petitioner No-2. The said project is necessary fo effectively
servioethetrmabedproducﬁuncapadtyoftheexpamiedplardof&te
Petitioner No.2 and would effectively put to use the available waterway
kansportnﬁcncurridmoftheAmbaﬂVer/ Dharamtar Creek, theveby
reducing the load of transfer / transportation of materials of a 10 MTPA
steel plant on the road u-amportinfrash'uchm.Byinlplenlmﬁngtt:ésaid
project,thePetiﬁcnexswmﬂdalsodoawaywiﬂlﬂ\emquimmentof
augmenting the road infrastructure, which would necessarily have a

larger adverse impact on the envirorunent.

TheProposedacpamionofﬂlee:dsﬁngplantuE&lePeﬁﬁonﬂNOQis
almostcompletetuthetxmeofoverﬂ%.ﬁ\eadsthlgprojecthasbeenin
operation for over two dgcades.‘l'hesaidpruiectwﬂlhelph\handlingand
transportaﬁonofrawmteﬁalsandﬁxﬂshedproducts,inamamlerﬂmtis
least detrimental to the ecology and environment. The expanded project
of ﬂmPeﬁﬁnmNo.ZasnwholeisofgreatsociHOnonﬁc importance as
the project will create employment opportunities for the local residents,

thereby improving the overall socio economic conditions in nearby
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villages. All requisite environment impact amelioration and mitigation
measures have been put in place and approved by the concerned
environmental authorities. It is germane to reiterate that the execution of

the said project does not invelve any destruction of mangroves.

The said project is thus premised on the principle of public utility,
sustainable development and eco-friendly transportation systems, which
will have no appreciable adverse environmental impact and will only

serve:in benzfit the local residents in a trickie-down marmer,

‘The said projer:thaS'bemprcposBdbyttheﬁﬁmerinsteadofmadstD
avoid changing the topographic and geographic nature of the site, Road
tansportation canses increase in the fugitive emissions which is

eliminated due to fransportation through the conveyor belt.

H is pertinent to note that, the expansion of the Petitioner No.2 and the

expansion of the existing jetty facility, have already been accorded all
requisite statutory permissions including EC by the Respondent No.1and
the successtul implementation of the same is inextricably Iinked with the
mﬁmofﬁesﬁdprcﬁm&ltisﬂmpertﬁmﬂtomﬁe&mt,&m
Respondent No2 has not come to a finding that the said project is
impermissible under law and has only imposed a condition that leave be

obminedpﬁcmtotheﬁnalacecuﬁmof&esaidpmject

Further, the Petitioners are approaching this Hox'ble Court, involdng its
extra oxdinary jurisdiction under Article 226 of the Constitution of India,
secking a direction to the Respondent Authorities fo permit the Petitioners
toexecutethesaidpmﬁﬁcﬁ.inﬁghtofmeﬁndmggivmby&ﬁsHm’bie
Court at paragraph 83{vil)) of the Mangroves Judgment and the leave
granted by this Hor'ble Court in the Motion Order. In view of the Himited

.
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reliefsoughtby&\ePe&ticnerint]'tefnrmofﬂtedirecﬁonto&!e
Respondent statutory authorities, the Original Petitioner in PIL No. 87 of
2006, which is a private Non- Governmental Organization (NGO) is not

impleaded as party to the present proceedings.

16. It is in these premises, that the Petitioner is approaching this Hon'ble
CourttmderitsextmordirmryjmisdicﬁonmuierArﬁcleZZﬁofthe
Constitution of India, seeking a direction to the statutory authorities to
allowtheimplmmhnﬁonamiexecuﬁunofﬁ\esaidpmject

FACTS:;

17. mbﬂeffactsgivhmﬂsem&leprmentPeﬁﬁonmbeingsetout
hereunder:

L The Petitioner No.2 is a body corporate, incorporated ander the provisions

of the Companies Act, 1956. The Petitioner No.2 is presently carrying out
itsadsﬁngprqectbeingsteelplantwnrksatDolviandpmposesto
expandﬂlesamele.acpansionofh\tegratgdsieelplant&amsmAm
IDMTPAandpowerplantﬁ-omS(l)MWtowDMW.VideFEdatedzsﬂ'
August 2015, the Respondent No.1has acrorded environment clearance to
the proposed expansion.

Thesaidpmjectispmpmdonlandfa]]ingunderSurveyNo.BZmdBG
of Juibapugi Village which is land privately owned by the Petitioners and

thesameisPa:tlyaffectedbytheSDmtexsbuﬁetzoneofmmgmves.

Description of the project and permissibility under the CRZ

a) ThePetitionerNo.listheprojectpmpomntmrespectofthesaid
proposed project, to develop connectivity between the expanded
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plant of the Petitioner No.2 and the existing jetty, which is also
under expansion. As such, the Petitioners are expanding the
existing jetly foom a quay of 3315 meters {which would ordinarily
tave & suaxizmwm handiing capacity of approximately 8.5 MIFA)
to an expanded quay of 1750 meters (having a maximem handling
capucity of approxdmately 3395 MIPA) to maich the

corresponiling increase in the production capacity of the infegrated

steel plant of the Petitioner No.2, The said profect of the Petitioners
is for augmenting the edsting material transfer cormectivity
between the integrated steel plant to the jetty by way of conveyors
by adding six additional conveyor streams fo the existing two

LORYEYOT SITRRTHS.

The expansion of the existing jetty facility was avcorded
Rovironmental and CRZ clearance under the provisions of BIA
Notification 2016 and CRZ Notification 2012 on 269 Novembsr
2015, The expansion of the exdsting jetty necessitated sugmentation
of the comveyor streama, by increasing the number, propesed to
puss glong the sidé of the infegrated steel plant, taking radial
diversion to feed its various untts. A new transmdssion line was also

proposed in furtherance thereaf,

The Petitioners submit that the sald Projectisa penmissible activity
anler the prevailing CRZ Notification 2011 and bas been found to
o as such by the Respondent Nos.1 and 2 who are the selevar
expert statpiory authorities. A copy of the CRZ Netification 211 is

armexed hereto and marked as Fdibit A%

7. Technology/Metho M@m
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Theproposedconveyorsareanextensionoftheendsﬁngcmveyor
systembotaketlmnmtaialfu:ﬂtersouﬂ\to&eotherurﬁtsofme
integrated steel plant (under expansion) and developing a crucial

and adequate link with the expanded jetty.

The said project involves construction of two elevated conveyor
galleries, one housing six conventional pipe conveyors and another
housing a bi-directional simulfaneous conveyance pipe conveyor,

in a stacked manner.

'Ihecorridorwi]]a]socan;ypoweru-ansferwwemdlmefromﬁle
gﬁdtinepointat&teelecu'icalsubstationafmehﬂ:egratedsteel
plant and will also carry utility lines such as Pipe Conveyor, water
pipelineliketreatedwastewatermaﬂnedischargePipes,
compressed air, Power, ICT cables, etc.

There is no waste water and solid waste generation contemplated
dtwingﬂ\eopemﬁonphaseof&esaidprojectwlﬁchwilltake
approximately 8ix months for completion of construction and

comﬁsaioning&omthedateofcommermment.

Nee of the said Project:-

Itisperﬁnmttommﬁonthat,thesaidprojectisoneofthegmat
importnnceasﬂlesameisakeycomponmtofthepmposed
expansionofe:d.BHngSMI‘PAintegmf:edsteelplantof&w
PetitionerNo.ZintolOMI'PAandpmposedexpmsionafﬂs
exisﬁngWMWcapﬁvepcwerplanttoG{l]MW,forwlﬁch
granwd.mproposedexpansimiswnﬁngupmﬂneplot
admsuﬁngaboutGOOtoBOOacraofla:\dandsonteofthe
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auxiliary facilities are coming adjacent to the existing set up of the
Petitioner No.2. The said project is necessary to effectively service
&\ginu‘easedproducﬁoncapacity_oftheexpandedpiamﬁthe
Petitioner No.2 and would effectively put to use the available
waterway transportation corridor of the Amba River/ Dharamtar
Creek, thereby reducing the load of teansfer / transportation of
materials of a 10 MIPA stesl plant on the voad transport
infrastructure, By implementing the said project, the Petitioners
would also do away with the requirement of augmenting the road
ﬁﬁxasumwiﬁchwnﬂdnmessarﬂyhaveahrgaradverse

impact on the envirorment.

b) The proposed expansion of the existing plant of the Petitioner No.2
isa]mqstcomp!etemﬁtetunsdwerﬁ?%.‘rheexisﬁngpmjecthas
been in operation for over two decades. The said project will help
in handling and transportation of raw materials and finished
pmducts,hamamﬁth&tisleastdeuﬁnmtaltoﬂm ecology and
environment, The expahded project of the Petitioner NoZ, asa
whole is of great socio-econontic importance as the project will
create employment opportunities for the local residents, thereby
improving the overall socio economic conditions in nearby
villages. All requisite environment impact amelioration and
mitigation measures have been put in place and approved by the
concemed environmental authorities. It is germane to reiterate
that the execution of the said project does not involve any

destruction of mangroves.

The said project is thus prermised on the principle of public uiility,
sustainable d,evelﬁgumt and eco-friendly transportaiion systems,

o
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which will have no eppreciable adverse environmental impact and

wi]lonlyservetobezﬁﬁtthelocalraidentshahkkle—down

manner.

'Ihesaidprojecthasbeenprcpostedby the Petitioner instead of
roads to avoid changing the topographic and geographic nature of

the site.

Itisperﬁnenttonoteﬂlat,theexpansionofthePetiﬁmNo.Zand
theapansimof&ueexisﬁngjettyfacility,haveah'eadybeen
accorded all requisite statutory permissions including EC by the
Respondent No.1 and the sucressful implementation of the same
is inextricably linked with the execution of the said project. It is
a150pertinmttomtethat,ﬂleRapondtho.2hasnotcometoa
finding that the said project is impermissible under law end has
onlyimwedacondiﬁcfnthatlwebe obtained prior to the final

execution of the said project.
E@Mﬂeﬂm&

On 24% February 2015, the Respondent No.2 was pleased to
mcommendthepmposedupansimofﬂ\ee)dsﬁngiettyfadlity
from the CRZ point of view. Armexed hereto and merked as
gmy_{';ﬁmacopyofﬂmemommdnﬁmofmemdmt
Noldatedﬂ*PebmaryZﬂleortheexpansionpfﬂEe:dsﬁng
jetty.

On 26% November 2015, the Petitioner No.1, pursuant to positive
mcommmdatiomﬁ-um&teﬁxpa-t!\ppraisal Committee (“EAC”)
i.nitsmeetingSheld0n23‘d-24‘hApri12015md24ﬂ1-26‘h]m1e
mls,wmganmdﬁnﬁrommtamiCRchearame for expansion

ey
) o
s -
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of the existing jetty facility, under the provisions of the EIA
Notification 2006 and CRZ Notification 201, by the Responclent
No.1. Armexed hereto and marked as Exhibit “C” is a capy of the
clearance dated 26% November 2015 granted by the Respondent

No.1 for the expansion of exdsting jetty.

¢)  Thereafter, pursuant to an application dated 9% December 2015, the
Respondent No.1 was pleased to issue amended Environment and
" CRZ clearance to the Petitioner Nol for the expansion of the
existing jetty, on 26 March 2016, a copy of which is annexed hereto

and marked as Exhibit “IF7.

d} 'I“hepzoposalfmﬂ\esaidpmjectwaspmtedbefureﬂm
Respondent No.2, seeking amendment in the Environment and
CRZ clearance granted for expansion of the existing jetty. The
Respondent No.2 duly deliberated the proposal in its 128% meeting
held on 20 Decernber 2018 and was pleased to recommend the
pmpmlfmmthECRZpﬁintofviewaulﬁectteceﬁamtemmand
conditions. This recommendation was cominurnicated vide letter
dated 16% Pebruary mg,ampyafwiﬂchismedhmwm
marked as Exhibit “E”. It is apposite to note that condition no. fi of
the commurication dated 168 February 2019 stipulated that no
acﬁvityslmuldbecarﬁﬂdoutmnmngmveareascriﬁsﬁmetem g
brffer zone, | |
One of the conditions stipulated by the Respondent No2 in their
mcmmm\daﬁongmmadmmeirﬂsﬁmeﬁngwfmthe

RespondthoAmassertt}mPrmemqumangmv&cin&ae

proposedsiteofmewidpmiect.&sitevisitwasaccmdingly

e
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carried out on 30% Aprﬂ2019pmsuanttowhichareportwas
thereafter filed by the Deputy Conservator of Forest, Mangrove
Cell of the Respondent No4's office. Such report dated 12t June
2019ca;tegmicallystated&1atspamemangmveu-eeswerelocated
atdismreﬁom&esiteandwerepomdbyaboundarywall
and that there were no mangroves, sparse or otherwise, present on
mm.MdMMMkdagh;mtmampyd
ﬂxesihevisitreportofﬂleDeputyConservatorofForwt,Mannge

Cell along with its annexures.

Thepmposalwns&tereafu!rconside:edbyﬂmEACin&leirﬁ'ﬂ
meetingheldonZOﬂ*-ZZHdAugustmww}mcertninfur&mrdemﬂs
weresoughtand&m;nroposalwnsaccordi:glydefened. A copy of
the relevant excerpt of the Minutes of the 43 Meeting of the EAC

hmthmdma;kedexhibﬂE.

IheEACMim%ﬁmeeth\ghddmﬁﬂ‘Nuvemberzm&tmkmw
consideration the proposal along with the additional information
which had been duly submitted by the Petitioner No1 to the
Respondent No.1 on 27% July 2019. After detailed deliberation, the
EACwaspIeasedtorecnnmendtheproposedamendmentto&te
Environment and CRZ clearance. A copy of the relevant excerpt of
theMi:mtesofthe%ﬂ*MeeﬁngoftheEACisannexedhmtoand

marked as Exhibit “G”.

In its 142+ meeting, held on 31% December 2019, the Respondent
No.2, after due deliberation, decided to modify condition no. ii in
+the recommendation dated 16% February 20119 to the extent that no

constmctionshouldbecarriedmmangrcveareasbutasregaxds
‘{//' 4

- 4
7
{ ‘ f',-—”
I L o . »

~



3691

16

J6

the buffer zone, the propused activity was recommended for
permission te be carried out, subject to leave being obtained by the
Petitioner No.1 from this Hon'ble Court. Annexed hereto and
marked a5 Exhibit “H” is a copy of the relevant excerpt of the

Mirtes of fhe 1420 Meeting of the Eespondent No.2.

i)  The proposal for amendment in the Environment and CRZ
clearance granted to the Petiionsr Nol for expansion of the
existing jetty was allowed and approved by way of amended
Environment and CRZ clearance dated 10% January 2020, for the
said project, by the Respondent No.1, after detailed deliberation, in
accordance with law. Armexed hereto and marked as Exhibit 17 is

a copy of the amended Environment and CRZ clearance dated 10

January 2020,

ching this Hon’ble Court =

VI Reguirement of approa

a)  As per the condition no. il of the recommendation granted by the
Respondent No.2 on 168 Februery 2019, as modified by the
Respondent No.2 in its 142 meeting held on 31 December 2015,
the Respordlent No,2 has directed the Petitioners to obtain leave of
this Hon'ble Const prior to execution of the seid project as the site
for the same was affected by the 50 meters buffer zone of

mangroves.
By an Order dated 6% October 2005 in PIL No. 87 of 2006, a complete
freeza was imposed on development activities in areas aﬁected by
mangroves. The sald Order came to be modified by a further Order
dated 274 Yanuary 2010 in PIL No. 87 of 2006, wherein this Hon'ble
P Court was pleased to direct that nothing would prevent statutory

afieueyg) 1 femug i
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bodies to approach competent authorities to seek permission for
ﬂxeirmpecﬁveprojectsasreqtﬂredmamordancewiﬂllawforﬂle
projects in mangrove areas and that such application would be
considered strictly in accordance with law keeping in mind the
principle of sustainable development and that grant of such
pe:mimicmwmlldbembjecttoﬂmappmvaloft[ﬁsHon'bleCourt
Annexed hereto and marked as Exhibit “1” and “J-17 are copies of
the Orders dated 6t October 2005 and 27% January 2010 in PIL No.

87 of 2006.

Infu:theranﬁOfﬂEOrderdEMdﬂ"’]anuarymlD,ﬂ'dsHon’ble
Courthadbempleasedtogmntsimﬂarpermimiommﬁtmses
wherein the Applicants / project proponents have sought to
exemzteproiects.ArmedtmloandmarkedasExhibit:L:K;lf,
K", “K-3", “KA4", “K57, “K67 and "K-T respectively are

copies of the following orders:-

()  Order dated 2 March 2015 in NM (L) No. 75 of 2015;

(i)  Order dated 10% July 2015 in NM No. 213 of 2013;

(i) Order dated 128 January 2016 in NM (L) No. 869 of 2015;
(iv) Order dated 227 November 2016 in NM (L) No. 784 of 2015;
(v)  Order dated 29nd November 2016 in NM No. 406 of 20716;
(vi) Orderdated 220d November 2016 in NM No. 404 of 2016;
(vii) Order dated 28 November 2016 in NM No. 307 of 2016.

{viil) Order dated 23 March 2018 in NM No. 153 of 2018.
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d)  Thereafter, by a Judgment and Order dated 175 September 2018 in

PIL No. 87 of 2006, this Hon'ble Court was pleased to dispose of the

said PIL, with various findings and directions. Paragraph 83(viii)

of the said Judgment provided that no destruction of mangroves

could take place unless this Hon'ble Court deemed it necessary for

the public good or public interest. TParagraph 83(vili) is reproduced

hereinbelow for ease of reference:-

' *In view of applicability of public trust doctrine, the State is
dutybaundhprMMpmnmtngﬁm
mmgrmsmnnafbemnﬁtﬂdhbedestmmdbyﬂwsme

for pripate, comamercial or any otker use unless the Court
ﬁndsftmsmyﬁrﬂmwbﬁcgmdarpnbﬁcinterest;”

MMMMMuMﬁﬁhamdﬂm
]udmntmd&dmdmdiﬁ&pm:berzm&mﬂzﬁfm &7

of 2006.

e)  Thereafter, a pending Notice of Motion No. 278 of 2018 which had
been taken out in PIL No.87 of 2006 in furtherance of the Order
dated 270 Jamusry 2010 and conditions in the CRZ clearance and
ECofprinrpemﬁssionafthisHan’tﬂeCcumcamembem:dm
‘ond Navember 2018 when, this Hon'ble Court was plessed to
observe that the Applicant, i view of the disposal of the PIL No. 87
of 2006, should file a fresh petition independently raising issues for
sthe consideration of this Hon'ble Court, which would be
considered on #ts own. merits in light of the finding at paragraph
f{vifi) of the Judgment and Order dated 17% September 2015.
Ammed}metoandmarkedasExhihit?'Mjisampycfﬁanrder

i

dated 2 November 2018 in Notice of Motion No. 278 of 2013.

VIIL Permission 2 mdj&m&y&kﬁggmmm%

ey
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public utility projects:-

a) This Hon’ble Court has considered similar public utility projects
and in light of the finding at paragraph 83(viii) of the judgment and
order dated 17% September 2018in PIL No. 87 of 2006, has been

pleased to grant leave as contemplated in the said judgment.

b) By way of order dated 15* January 2019, in Wit Petition No.317 of
2019, this Hon'ble Court, was pleased to grant leave to the Mumbai
Rail Vikas Corporation, the Petitioner therein, to remove abont 37
nos. of mangroves and diversion of 0.38 Ha. of mangroves forest
land in accordance with paragraph 83(viii) of the Judgment and
order dated 17% September 2018 in PIL No. 87 of 2006. Annexed
heretoandnmrkedasl@_xhxm_‘jisacopyoftheorderdatedlsﬂ\

January 2019 in Writ Petition No.317 of 2018.

¢} Thereafter, this Hon'ble Court considered the grant of similar leave
h\respectefﬂmpleaoftheMahmahtraShteRoaddevelopment
Corpurationforfe]]ingoflSSSnos.ofmangmvetreesand
diversion of 2.9907 Ha of mangroves forest land for the Versova-
Bandra Sea-link project, in Writ Pefition (L) No. 17 of 2019. In view
of&xereqtﬁsitepe:nﬂssiansfurthesamemoreparﬁcu]aﬂy,CRZ
Clearancemdsﬁge—lfcmstcleamncehaﬁngbeengmnbedﬁlsuch
case, this Hon’ble Court was pleased to grant leave by way of order
dated 8t February 2019, a copy of which is armexed hereto and

marked as Exhibit -O".

In Writ Petition (L) No. 44 of 2019, the Petitioner-Maharashtra

A
givali 4. Ona0sS°
W St m.\,ar.-.s
~ " 1, 43318

MarithneBoard.wasseeLdngtoacecuteﬂueejettypmjectsmthe

50mbu£fermneofmangrovmandinviewofcondiﬁonsimposed

5
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in the CRZ dlearsnwe and in view of the finding at paragraph
83(viii) of the judgment and arder dated 17 September 2018 in PIL
No. 87 of 2006, zought similar leave from this Honble Court, which
came to be granted vide order dated 25% February 2019, a copy of

which is annexed hereto and marked as Exhibit -"P”.

e} Similarly, in Writ Petition () No.741 of 2019, the Petitioner being the
Mumbai Metropolitan Region Development Authority, was
seeking to execute the pruje_ctofaﬂyoveratl(alanagarwl’:ich
would involve diversion of 0.0484 Ha. of mangroves land and
feiling of 14 nos. of mangrove tress. In view of the requisite
permissiomforthemempﬁﬁcu}mly,CRZﬂearmand
stage-] forest clearance having been granted in such case, this
Hon'ble Court was pleased to grant leave by way of order dated
12% March 2019, Arnexed hereto and marked as Bxchibit- 3" isa

copy of the order dated 12% March 2019 in Wit Petition {L} No.741

of 2019.

§ On15% October 2019, this Hor'ble Court passed an Order in Wit
Petition No, 1643 of 2019, filed by the Petitioner No. 2, permitting
the Petitioner No. 2 to construct a bridge in the 50m buffer zone of
mangroves pursuant to receipt of approval from the State Level
Environment Impact Assessment Authority. Tt bears mentioning

ﬂmt&ecm&ucﬁmnf&:ebﬁdgewass]soﬁnkedwiﬂ\ﬂm

expansion of the existing activities of the Petitioner No. 2. Armexed
hereta and marked as Bxhibit “R” is a copy of the Order dated 15%
October 2019 in Wit Petition No. 1643 of 2019.

I

R
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g} Two further Writ Petitions being Writ Petition No.1646 of 2019 and

Wit Petition No2188 of 2019 were filed by the Mumbai
Metropolitan Region Development Authority, seeking to execute
two different projects being:

e the proposed construction of car maintenance yard at
Malwani for the Mumbai Metro Line-2A contemplating
diversion of mangroves forest land and cutting of 86 nos. of
MANZToves;

s the proposed construction of the elevated corridor between
Airoli Bridge to Thane Belapur Road which contemplated
cutting of 63 nos. of mangroves.

By orders dated 19 December 2019, this Hon'ble Court was
pleased to permit the execution of these two projects subject to
compliance with the condition of the permissions granted.
Annexed hereto and marked as Exhibit-R-1 and R-2 respectively
arecopiesof&teord&tﬂdﬂedl%DecmberZUﬂinVVritPcﬁtion

No.1646 of 2019 and Writ Petition No.2188 of 2018.

h) By an order dated 19% December 2019, in Writ Petition No.2182 of

2019, this Horr'ble Court wiis pleased to permit the Maharashtra
State Road Development Corporation to execute the proposed
construction of a bridge across Thane Creek, pursuant to grant of
CRZ Clearance and Forest Clearance for diversion of reserved
nmngrov&nlandanddestruclionofﬁﬁrm.ofmangmves.
Annexed hereto and marked as Exhibit-S is a copy of the order

dated 19% December 2019, in Writ Petition No.2189 of 2019.

2
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i) A stmilar order was passed on 19% December 2018, in Writ Petition

j

No. 12462 of 2019, wherein this Hon'ble Court was pleased to
permit the Petitioner therein being the Agriculture, Dairy
Development, Animal Husbandry and Fisheties Department of the
Government of Maharashira to execute the proposed upgradation
of fishery facilities in Raigad District. In this project, no destruction
of mangroves was contemplated although the activities were
proposed intbe 50 mtrs, buffer zone of mangroves. Considering the
public importance of the praject, this Hon'ble Court was pleased to
perzrdt&w?eﬁﬂmmereinmexmumﬂmpmjectmmbf
paragraph 83 {viii} of the judgment and order dated 17% September
2018 in PIL No. 87 of 2006, Annexed hereto and marked as Exhibit-
“T* is a copy of the order dated 19% December 2019 in Wit Pelition

No. 12462 of 2029.

Stmilar orders in terms of paragraph 83 (vit) of the fudgment and
order dated 17% September 2018 in PIL No. 87 of 2006 was passed
by this Hion'ble Court for two projects of public importance of the
City and Industrial Development Corporation of Maharashira,
which were tobe unplemmted in mangrove areas. Annexed hereto
and marked as Exhibits-*U” and “1-1"respectively are copies of
the orders dated 19% December 2019 in Wit Petition (5t) Ne.22362

 of2019 and 22364 of 2015,

k) 'Thus, this Hor'ble Court has, in fit cases of public utility projectz,

granted leave to construct in mangrove areas, in Tine with the

finding at paragraph 83(viii) of the fudgment and order dated 172
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18. In the premises aforesaid, the Petitioner is approaching this Hon'ble
Court, seeking necessary directions to give effect to the lawful, valid and
subsisting permissions/ clearances granted by the concerned stahutory
authorities and for leave to execute the said Project, on the following

amongstctha'gmundswiﬁ&ammkmwiﬁmutprejudicetomeano&tﬂ.

GROUNDS:

A. That this Hon'ble Court, by way of the Judgment and Order dated 17%
SeptemberZOl&hasgivmaﬁndhgthatinviewoftheappﬂcabﬂityof
m:bﬁchustdmuine,theRespondentNo.Sisdutyboundtoprotectand
presﬂvemangravesanddesirucﬁonoftheamewmotbepamiued
forprivate,commerdaloranyoﬂwruseunlas&isHon’bleCourtﬁnds
it necessary for public interest. the said project is one of the great
importameasthesameisakeycomponentaf&:eproposedexpamim
ofe:daththMIPAintegratedsmelplantofﬂ\ePeﬁtimNozinmlo
MTPAandproposedexpmﬁonufiisecLsﬁngMMWcapﬁvepower
planth:GOOMW,forwiﬁdlexpansimallrequisitepermisaim
.hmludhlgBChasbeeng:anted.Thepropmedexpansioniscomir\gup
onﬁleplotadmeasmh\gaboutﬁmtoSOOacresoflandamisomeofihe

i ,"”bfﬁ. 'Q“’t;\ auxiliary facilities are coming edjacent to the existing set up of the
( by /s " q}g 4 Detitioner No2 The said project is necessary to effectively service the
increased production capacity of the expanded plant of the Petitioner
No2 and would effectively put to use the available waterway
transpartation corridor of the Amba River/ Dharamtar Creek, thereby
reducing the load of transfer / transportation of materials of a 10 MTPA
steel plant on the road transport infrastructure. By implementing the
saidpro}ect,thePeﬁﬁonersmuldalsodoawaywiththemqujremmt




24
1

of augmenting the read infrastructure, which would necessarily have a

larger adverse impact on the environment.

. It is submitted that the said project squarely falls within the category of

_ public utility project as contemplated in paragraph 83 (viii) of the

Judgment and Order dated 17% September 2018. The pruposed
expansion of the existing plant of the Petitioner No.2 is almost complete
to the tune of over 67%. The existing project has been in operation for
';x;er two decades. The said project will help in handling and
trarsportation of raw materials and firished products, ina manner that
ie Jeast detrimental o the ecology and environment. The expanded
project of the Petitioner No.2, az & whole s of great socio-economic
importance as the project will create employment opportunities for the
local residents, thereby improving the overall socio economic
conditions in neaby villages, All requisite environment impact
amelioration and mitigation measures have been put in place and
approved by the concerned environmental authorities, It is germane to

retterate that the execution of the said project does not involve any

destruction of mengroves.

That the said .pmg‘ect is thus premised on the principle of public utdity,

% sustainsble development and ecoftiendly transportation systems,

swhich will have no appreciable adverse environmental impact and will

only serve to benefit the local residents in a trickle-down manmner.;

. That Notice of Motion No. 278 of 2018 which had been taken out in PIL

No.&?ofzmmﬁuﬂxaanceofthe&derdatedmjmumyzmom
conditions in the CRZ clearance and BC of prior penmission of this
Hm’bieCuurt,mmetuﬁeheardonFﬁNovemberzmswhmﬂm
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Hon’ble Court was pleased to observe that the Applicant, in view of the
disposal of the PIL No. 87 of 2006, should file a fresh petition
independently raising issues for the consideration of this Hon'ble
Court, which would be considered on its own merits in light of the
finding at paragraph 83(viii) of the Judgment and Order dated 17t
September 2018. The present Petitioner is similarly placed and this
Hon’ble Court ought to permit the Petitioner to execute the said project

in view of its indubitable public benefit.

" The intervention of this Hon'ble Court is necessary and expedient since

the said project, as such, does not involve any destruction/remaoval of
nmgruvesasconoboratedbyﬂlesiteviaitxeportufﬂxeDeputy

Conservator of Forest, Mangrove Cell dated 12% June 2019.

. Tlmtﬂieaaidpmjectisoneof&mgteatimportaxmeasthesameisakey

compcnmtofthepropoMexpamionofitsadsﬁnngMWcapﬁve
power plant and 5 MTPA integrated steel plant, for which expansion,
allrequisitepernﬁssionsindudingEChasbemgranted. The said
projectisnecasarytoestabﬁahcomwcﬁvityandisﬂwrefore,mdalm

the successful implementation of the expanded project.

. Theexpandedprq‘ectasawholei&ofgmatsodoemnonﬁcimpoﬁnce

as the raw material will be sourced from local vendors and will create
employment opportunities for the local residents, thereby improving
the overall socto economic conditions in Dalvi. The entire project has
beenconceptlm].iZEdandapprUVedasamodelofsusbajnable
development as the inert waste generated during the construction stage
shall be used for filling and levelling purposes within the site premises.

All requisite environment impact amelioration and mitigation
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measures have been put in place and approved by the requisite
environmental authorities qua the proposed expansion and thus, no
grave or any adverse impact is foreseen with the impiementation of the
proposed expansion, rnuch less, the execution of the said project. Tt is
germane to reiterate that the execation of the said project does not

involve any destruction of mangroves,

: That&tepmpeMmcpansiamof&éeﬂsﬁngsﬁeetplantandﬁweﬂsﬁng
jetty has already been accorded all requisite statutory permissions
including EC by the Respondent Nol and the suwecesaful
implementation of the same is inextricably liriked with the execution of
the said project. Itis also pertinent to note that that the Respondent No.2
has not come to a finding that the said project is impermissible nnder
law and has only imposed a condition that leave be obtained prior to
the final processing of the application of the Petitioner for CRZ

clearance and has kept its finat decision in abeyance till such time.

That the said Project is permissible under the provisions of the CRZ
Notification dated 6% Janary 2011. Upon a conjoint reading of Clauses
3 and 8 of the CRZ Notification 2011, it is indisputably dear that the
said project is permissible in accordance with law. As such, the only
impediment in executing the said project are the rigors imposed by this
Hon'ble Court in the Judgment and Order dated 17% September 2018
and the Respondert No.2's condition of obtaining leave / approval of
this Hon'ble Cotrrt. In light of the finding recorded at paragraph 83 {viii)
of the said Judgment, this Hon'ble Court cught to release the said
project from such rigors, keeping in mind its undoubted public utliity
and the fact that it is otherwise permissible in law and does not

contemplate any destruction of mangroves.
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J. Necessary permissions have been granted to the said project, in
accordance with law. The Petitioners have altered their position,
financially and otherwige, an the bonafide legitimate expectation that the
Petitioners will be allowed to act in fortherance of such permisgions.
Significant monies have been defrayed by the Petitioners till date. Thus
the case of the Petitioners is squarely hit by the doctrine of legitimate

expectations.

K ﬁatﬂmsaidprojectisoﬁmrvﬁselegaLprmisedontbePﬁrﬁplanf

sustainable development and is in the benefit of the public at large.

The orders based on which the present Petition is preferred have been
passedonl?“'SepmbeIZOlﬂandMNovembermlﬁ.ﬂ\eRespondent
No.2 has, in its 1420 Meeting held on 31% December, 2019 imposed the
condition of obtaining leave of this Hon'ble Court pricr to execution.
Amended BC and CRZ Cleararwe has been granted to the Petitioner No. 1
on 10% January 2020, 'I'lu.:m,thepresthe&tiundoesnot,sufferﬁ-many

delay or latches.

The Respondents are situated in Maharashtra. The Petitioners and the said
project is sitoated in Maharashira. All comrespondences, applications,
dearames,approvalsandagreememsariseoutof/aremd/have
been executed in Maharashtra. Hence the entire cause of action has arisen
in Maharashtra and this Hon'ble Court has territorial jurisdiction to

entertain the Writ Petition.

The Petitioners crave leave to add to alter or emend any of the aforesaid
grounds.

That having regard to the nature of reliefs claimed the Petitioners do not

have any other equally efficacious or adequate alternate remedy.
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No caveat has been filed by the Respondents or any of them and the

Petitioners have not been served with any caveat with respect to the above

matter. The Petitionsrs undertake o serve a copy of the Petition, if so

directed by this Hon'ble Court.

That the Petitioners have not-filed any other Writ petition on the same

causa of action elther in this Honble Court or in other High Cowrt or in

the Hon'ble Supreme Court of India.

The Petitioners will rely upon the documents a list whereof is enciosed.

The Pefitioners have paid the requisite Court fees of Rs, 759 /-,

The Petitioners therefore, pray that:

2)

This Hor’ble Court be pleased to issue a Writ of Mandamus or any
oﬂmrappmpﬁatewﬁtmardetordirecﬁonmthemmof
raandamos under Article 226 of the Constitution of Indin, thereby
dizecting the Respondent anthorities to permit the Petitioners to
execute the said project being augmentation of the existing conveyor
streams by construction of additional conveyor streams between the
integrated steel plant of the Petitioner No.1 and the jetty facility of the
Petitioner No.2 and grant leave as contemplated in condition no. fof
the recommendation granted by the Reapondent MNo.2 on 16%
February 2019, as modified by the Respondent No.Z in its 14204
meeting held on 31% December 2719, in terms of paragraph 83{viii) of
the Judgment and Order dated 17% September 2018 in PIL No. 87 of

2006, in view of the public importance of the project;

costs;
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¢) Por such further and other reliefs as this Han'ble Court may consider

fit and proper under the facts and circumstances of the present case.

o

Mumbeai, datedq;ai \\“Siay of February 2020

For Vidhii P. Advocates 02,},._- Lerst,
/‘A@:‘m‘éﬂm oAy Petitioner

¢ Ky Pasla Y

1, RATWY Eﬁfﬂl Aged: about8 T_ years, an Adult, Indian Inhabitant, the
A ﬁﬁ'\'? & M}o
A&onsﬁtuﬁﬂtmﬂz;’y of ﬂ Petitioner abovenamed, having my address at IswW

Steel Ltd, JSW Centre, Bandra Kurla Complex, Bandra (East), Mumbai 400 051,
do hereby solemnly declare that what is stated in Paragraphs 1 o is true
fpyv my own knowledge, and that what is stated in the remaining paragraphs 22 to

A aresiatedonmfommtionandbe]ief,andlbeﬁeveﬂ\emtobeh-ue.

Solemnly dq;w at Mumbal }
W
i 1&yofFebmary,2020 ) Before Me
P
=7 gml(. ‘
-~~~ Advocates for the Petitioner —- for the Petitioner

i B E ME
r x’é- ‘../,“!‘-_'—‘7’.
L g mihH zaDL
! NOTARZ'?\L!l lg No
\G"Evemmaﬂt of Indlads
Mumbal & Thans Dist

19 MAR 2020
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@ | F. No. 1A-J-11011/497/2017-IA.IL{T) 3705

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division}

Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj,

New Delhi - 110003

E-mail: sharath.kn@gov.in

Tel: 011-24695319

Dated: 1st February, 2018
To
e Vice President,
M/s Dolvi Coke Projects Limited,
Geetapuram, Dolvi, Taluka Pen,
District Raigad, Maharashtra 402107

Subject: 3.5 (1.0 +2.5) MTPA Coke oven and By- Product Plant -- Transfer of
1.0 MTPA Coke Oven and by-product plant from EC of 3 to 5 MTPA
and 2.5 MTPA Coke Oven with by-product plant from EC of
Expansion of Integrated Steel Plant from 5 to 10 MTPA and Power
Plant from 300 MW to 600 MW (Gas Based) of M/s JSW Steel Limited
at Geetapuram, Village Dolvi, Tehsil Pen, District Raigarh in
Maharashtra to M/s Dolvi Coke Projects Limited regarding.

Sir,

This has reference to your online proposals no. IA/MH/IND/41055/2015
dated 15% January, 2016; IA/MH/IND/18771/2012, dated 10* August 2016 and
your communications dated 21st November 2016; 23 May 2017; 22rd June 2017;
20th July 2017; and 2nd November 2017 for partial transfer of 3.5 (1.0+2.5) MTPA
Coke Ovens including by-product plant from M/s JSW Steel Limited to M/s
Dolvi Caoke Projects Limited.

W 2.0 The Environmental Clearance to the expansion project of Integrated Steel
plant from 3.0 MTPA to 5.0 MTPA at Village Dolvi, Taluka Pen, District Raigad in
Maharashtra was accorded vide letter J-11011/166/2011-1IA-11 (Il dated 21st
November 2012 to M/s JSW Steel Ltd and further expansion of its project up to 10
MTPA was accorded environmental clearance vide letter J-11011/76/ 2013-1A II ()
dated 25% August 2015.

3.0 Details of production capacities of various units of Integrated Steel Plant (5
MTPA to 10 MTPA} and Gas Based Power Plant {300 MW to 600 MW) of M/s JSW
Steel Limited located at Geethapuram, Village Dolvi, Tehsil Pen, District Raigad in
Maharashtra vide letter J-11011/76/2013-IA II (I) dated 25% August 2015 is given

below:
sl Item Total Capacity as per EC dated
No 25th Aug 2015
1 | DRI (Gas based Mega Module) 4.0 MTPA
2 | Pellet Plant 8.0 MTPA
3 | Coke Oven including By-product 4.5 (1+1+2.,5) MTPA
S| Plant
A A \\Sinter Plant 14.0 MTPA
Ad J--‘Q{ast furnace including pig casting 8.1 MTPA
v,

* Shivaji N. Dhanage

\ () M“'"lhil'uinarashh Page 1 of 7
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81 Item Total Capacity as per EC dated
No 25t Aug 2015
6 | SMS {CONARC) 5.2 MTPA
7 SMS-BOF 6.0 MTPA
8 | Ladle Furnace (LF) 2X200t+250t +2X300t
9 VD/VOD & RH-TP 1X200t+ 1X205t +2X300t
10 | CSP (HRC Coil) Thin Caster-cum- 3.5 MTPA
Hot Strip Finishing Train
11 | Conventionat Slab Caster ‘Total 6 strands
(9.4 MTPA}
12 | Billet Caster 6 strands {1.5 MTPA)
13 | Plate Mill 1.5 MTPA
14 { CRM 2.5 MTPA
15 | Galvanizing. Line ... ... e e 0B -MTPA
16 | Electrical Steel CRGO Lme 0.4 MTPA
17 | Tin Plate Mill 0.4 MTPA
18 | Colour Ceating line 0.5 MTPA
19 | Lime/daoloPlant 3600 tpd
20 | Oxygen Plant 7600 tpd
21 | Hot Rolling Mill 5.0 MTPA
22 | Bar Mill 1.4 MTPA
23 | Slag & Clinker grinding unit 10.0 MTPA
24 | Captive Power Plant 600 MW
25 | Township (Areag) 150 Acres

4.0  M/s JSW Steel Limited has proposed to transfer 3.5 (1.0 +2.5) MTPA. Coke
ovens including by-product plant (Sl. No. 3 of above table} from Integrated Steel
Plant (5 MTPA to 10 MTPA) and Gas Based Power Plant (300 MW to 600 MW)
granted Environmental Clearance vide J-11011/76/2013-IA II (I} dated 25™ August
2015 to M/s Dolvi Coke Priojects Limited.

5.0 It was reported that the proposed 3.5 (1.0 +2.5) MTPA Coke ovens including
by-product plants aré located within the premises of the Integrated Steel Plant (5
MTPA to 10 MTPA) and Gas Based Power Plant {300 MW to 600 MW) of M/s JSW
Steel Limited and the bounded between Latitudes from 18° 40°19” to 18° 4022” N
and Longitude- 730 03’05 73°03'08” E

6.0 The raw material requirement for the proposed 3.5 (1.0 +2.5) MTPA Coke
Covens inchiding by-product plagts will be 3:72 MTPA of Hard Coking Cozl;-2.59

MTPA of Semi hard Coking Coal.

7.0 The total water requiremient for the 3.5 (1.0 +2.5) MTPA Coke ovens
inchuding by-product plants is 717.5 m3/hr. Required water will be sourced from
JSW Steel Limited, out of the total water requirernent of 4833.3 m3/hr. The Power
requirement will be 28 MW.

8.0 The capital cost of the 3.5 {1.0+2.5) MTPA Coke oven and By-product plant
is Rs. 2520 Crs and Rs.126 crores will be earmarked towdrds environmental cost
as capital.

In the proposed recovery type coke oven batteries will be twin flue, under jet,
battery complex broadly consists of Coal preparation Plant; Coke oven

» Wet Quenching / Coke; Dry Quenching (CDQ) Plant; Coke Handling plant;
duct Plant; Effluent treatment (BOD) Plant.

Page 2 of 7



10.0 No court case or violation under EIA Notification, 2006 to the project or 3707
related activity reported by project proponent.

11.0 The proposal was considered in the Expert Appraisal Committee (Industry-I}
in its 19t meeting held during 8t - 9t June 2017; 20t meeting held during 10th -
11th July 2017 and 21st meeting held during 10th - 11t August, 2017.

12.0 After detailed deliberations, the committee recommended for the transfer of
Environmental Clearance of 3.5 (1.0+2.5) MTPA Coke oven and By-product plant
from M/s JSW Steel Limited (parent company) to M/s Dolvi Coke Projects Limited
{(new company) with specific and general conditions.

13.0 Further, the PP has submitted the following documents for partial transfer
of Environmental Clearance for the 3.5 (1.0+2.5) MTPA coke oven plant from
Environmental Clearance of Integrated Steel Plant of M/s JSW Steel Limited.

i. Undertaking Certificate from M/s Dolvi Coke Projects Limited on Non-
judicial stamp paper for complying all the conditions as recommended by

EAC

ii. Undertaking from M/s JSW Steel Limited for complying the conditions
specified by EAC regarding no increase in pollution, no conflict in sharing
common infrastructure, ESC to be implemented by M/s JSW Steel Ltd.

iii. Certificate of Incorporation of M/s Dolvi Coke Projects Limited from
Registrar of Companies (RoC), Mumbai.

13.0 The Ministry of Environment, Forest and Climate Change, based on the
recommendations of the Expert Appraisal Committee (Industry-I}, hereby decided
to transfer the Environmental Clearance of 3.5 (1.0+2.5) MTPA Coke ovens
including by-product plant from Environmental Clearance granted for Integrated
Steel Plant (5 MTPA to 10 MTPA) and Gas Based Power Plant (300 MW to 600 MW)
of M/s JSW Steel Limited (parent company) to M/s Dolvi Coke Projects Limited
(new company) under clause 11 of EIA Notification, 2006 and subsequent
amendments subject to strict compliance of the following Specific and General
conditions:

A. Specific Conditions:
@y i.  The project proponent should install 24x7 air and water monitoring devices
to monitor air emission and effluent discharge, as provided by CPCB and
submit report to Ministry and its Regional Office.

ii. The PP should ensure treatment of effluent from Coke Oven plant. The
plant should be designed to meet the cyanide standards stipulated by
MoEF&CC under E (P} A, 1986.

ii. The commitment made by the PP for plantation of the green belt over 33%
of project area should be expedited. Three rows of green belt, 12-15 meters
wide, all along the periphery of the plant should be planted.

iv. The CSR plan as submitted by the PP in the area of health care, rural
infrastructure development, education, sports and cultural activity, Swachh
Bharat Abhiyan with respect to the earlier projects and the ongoing project
at Dolvi site are very slow in implementation. The CSR activities should be
implemented expeditiously and simultaneously with the implementation of
the project, and annual report on CSR activity should be submitted to the
Ministry.

v. At least 5 % of the total cost of the project should be earmarked towards
the Enterprise Social Commitment (ESC) based on local needs. The
proponent should prepare a detailed CSR Plan for every next 5 years for the
existing-cum-expansion project, which includes village-wise, sector-wise
Health, Education, Sanitation, Health, $Skill Development and
rastructure requirements such as strengthening of village roads, avenue

Page 3 of 7
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vi.

vii.

viii,
ix.

xi.

- i,

plantation, etc) activities in consultation with the local communities and
administrationr. The CSR Plan will include the amount of 2% retain annual
profits as provided for in Clause 135 of the Companies Act, 2013 which
provides for 2% of the average net profits of previous 3 years towards CSR
activities for life of the project. A separate budget head should be created
and the annual capital and revenue expenditure on various activities of the
Plan should be submitted as part of the Compliance Report te RO, at
Bhopal. The details of the CSR Plan should also be uploaded on the
company website and should also be provided in the Annual Report of the
company.

No development should be done on the creek-ward side of the land. Land
area between HTL to 100 mts or width of the creek, whichever is less, on
the landward side should be kept free from any type of development.

No waste water will be discharged outside the plant boundary during
normal operation. In case it become necessary to discharge effluent meeting
norms fit to the marine environment, permission of the relevant authority
should be obtained. - " T
No untreated effluent should be reused for any process.

Measures should be taken to reduce PM levels in the ambient air. Stack of
adequate height & diameter with continuous stack moenitoring facilities for
all the stacks should be provided and sufficient air pollution control devices
viz. Electrostatic precipitator (ESP), bag house, bag filters etc. should be
provided to keep the emission levels below 50mg/ Nm3 and installing energy
efficient technologies in the Plant.

- On-line ambient air quaiity monitoring -and continuous stack monitoring

facilities for all the stacks should be provided and sufficient air poliution

control devices. Gaseous emission levels including secondary fugitive .
emissions from all the sources should be controlled within the latest

permissible limits issued by the Ministry vide G.8.R. 414(E) dated 30th

May, 2008 and regularly monitored. Guidelines / Code of Practice issued by

the CPCB should be followed.

Dust suppression system and bag filters should be jnstalled to control the

fugitive dust emissions at conveyor and transfer points, product handling,

loading and unloading points. '

Water consumption should not exceed as per the CREP standard

prescribed for the steel plants. Additional water, if any, required for the

plant project operations. Should be met form rainwater stored in rainwater
harvesting structures.

Rainwater harvesting scheme should be prepared so that the rainwater can
be collected, réused and may be used for ground water recharge. The--
concrete drains should be de-silted and regular supervision of the areas
should be carried out so that blocking of drains may be avoided for quick

discharge of rainwater. Efforts should further be made to use maximum

water from the rain water harvesting sources. If needed, capacity of the
reservoir should be enhanced to tieet the maximum water requirement.

All the effluents should be treated and reused for dust suppression/green
belt development. No effluent should be discharged and ‘zero' discharge
should be adopted. '
Full utilization of fly ash should be ensured as per Fly Ash Notification, -
1999 and subsequent amendment in 2003 and 2010. All the fly ash should
be provided to cement and brick manufacturers for further utilization and
Memorandum of Understanding should be submitted to the Ministry's
Regional Office at Bhopal.
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xvi. Hazardous materials required during construction phase and in plant 37 09
operations should be stored properly as per the regulations and
reused/recycled as per the E(P)A Rules.

xvii.  Vehicles and construction machinery are properly maintained to minimize
the exhaust emission as well as noise generation to meet prescribed
standards.

xviii. Risk and Disaster Management Plan along with the mitigation measures
should be prepared and implemented.

xix.  All the recommendations made in the Charter on Corporate Responsibility
for Environment Protection (CREP) for the Steel Plants should be
implemented.

xx. All the commitments made to the public during public hearing/public
consultation should be satisfactorily implemented and adequate budget
provision should be made accordingly.

xxi. All the permanent workers should be covered under ESI Scheme. The
company should hive the provision for treatment of its workers at the local
Nursing Homes & Hospitals in case of emergency. Annual Medical Check-
up on some medical parameters like Blood test, Chest X-Ray, Eye test,
Audiometry, Spirometry etc. should be conducted amongst the employees of
the Company.

B. General Conditions

i. The project authorities must strictly adhere to the stipulations made by
the Maharashtra Pollution Control Board and the State Government.
il. No further expansion or modifications in the plant shall be carried out

without prior approval of the Ministry of Environment, Forest and Climate
Change (MoEFCC]).

Lii. At least four armnbient air quality monitoring stations should be established
in the downward direction as well as where maximum ground level
concentration of PM10, PM2.5, SO2 and NOx are anticipated in
consultation with the SPCB. Data on ambient air quality and stack

&-ﬁ( emission shall be regularly submitted to this Ministry including its
Regional Office at Nagpur and the SPCB/CPCB once in six months.

iv, Industrial wastewater shall be properly collected, treated so as to conform
to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and
31st December, 1993 or as amended form time to time. The treated
wastewater shall be utilized for plantation purpose.

v. The overall noise levels in and around the plant area shall be kept well
within the standards (85 dB A) by providing noise control measures
including acoustic hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise levels should conform to the standards
prescribed under EPA Rules, 1989 viz, 75 dBA (daytime) and 70 dBA

(nighttime).

vi, Occupational health surveillance of the workers should be done on a
regular basis and records maintained as per the Factories Act.

vii. The company should develop rain water harvesting structures to harvest

the rain water for utilization in the lean season besides recharging the
ground water table.

viii. The project proponent should also comply with all the environmental
protection measures and safeguards recommended in the EIA/EMP report.
Further, the company must undertake socio-economic development

activities in the surrounding villages like community development

programmes, educational programmes, drinking water supply and health
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ix. Requisite funds shall be earmarked towards capital cost and recurring
cost/annum for environment pollution control measures to implement the
conditions stipulated by the Ministry of Environment, Forest and Climate
Change {MoEFCC) as well as the State Government. An implermnentation
schedule for implementing all the conditions stipulated herein shall be
submitted to the Regional Office of the Ministry at Nagpur. The funds so
provided shall not be diverted for any other purpose.

. A copy of clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parishad/Municipal Corporation, Urban Local Body and
the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also
be put on the web site of the company by the proponent.

xi, The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and shall update the same periodically. It
shall simultanecusly be sent to the Regional Office of the MOEFCC at
Nagpur. The respective Zonal Office of CPCB -and the SPCB. The criteria
pollutant levels namely; PM10 SO2, NOx (ambient levels as well as stack
emissions) or critical sectoral parameters, indicated for the projects shall
be monitored and displayed at a convenient location near the main gate of
the company in the public domain. :

xit. The project proponent shall also submit six monthly reports on the status
of the compliance of the stipulated environmental conditions inchuding
results of monitored data (both in hard copies as well as by-mail) to the
Regional, Office of MOEFCC, the respective Zonal Office of CPCB and the
SPCB. The Regional Office of this Ministry at Bangalore / CPCB / SPCB
shall monitor the stipulated conditions.

@( xiii. The environmental statement for each financial year ending 31st March in
Form-Vas is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the
Environment (Protection} Rules, 1986, as amended subsequently, shall
also be put on the website of the company along with the status of
compliance of environmental conditions and shall also be sent to the
respective Regional Office of the MOEFCC at Nagpur by e-mail

xiv. The Project Proponent shall inform the public that the project has beert
accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the SPCB and may also be seen at
Website of the Ministry of Environment, Forest and Climate Change
(MoEFCC} at http://envfor.nic.in. This shall be advertised within seven
days from the date of issue of the clearance letter, at least in two local
newspapers that are widely circulated in the région of which one shall be
in the vernacular language of the locality concerned and a copy of the
same should be forwarded to the Regional office at Nagpur.

XV, Project authorities shall inform the Regional Office as well as the Ministry,
the date of financial closure and final approval of the project by the
‘concerned authorities and the date of commencing the land development

work. :
14.0 M/s Dolvi Coke Projects Limited shall abide by all the commitments and
L recommendations made in the EIA/EMP report and that during presentation to the

EAC; commitments made during the Public hearing held on 28.01.2014 for
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16.0 The Ministry reserves the right to stipulate additional conditions if found
necessary. The Company in a time bound manner shall implement these

conditions.

17.0 The PP shall ensure no change in the pollution load; and no conlflict in
sharing in common facilities in day to day operations.

18.0 All the liabilities regarding environmental issues of Coke Ovens including
by-product plant will be the responsibility of the new company ie. M/s Dolvi Coke
Projects Limited.

19.0 The above conditions shall be enforced, inter-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and
Other Wastes {Management and Transboundary Movement) Rules, 2016 and the
Public Liability Insurance Act, 1991 along with their amendments and Tules.

20.0 This Environmental Clearance is partial modification of the J-
11011/76/2013-1A II (I) dated 25t August 2015.

21.0 Any appeal against this EC shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

This issues with the approval of Competent Authority.
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(Sharath Kumar Pallerla)
Scientist ‘F? / Director

Co to;:-

1. The Secretary, Department of Environment, Govt. of Maharashtra,
Mantralaya, Mumbai.

2. The Secretary, Department of Forests, Govt. of Maharashtra, Mantralaya,
Mumbai

3. The Additional Principal Chief Conservator of Forests, Regional Office
(WCZ), Ministry of Environment, Forest and Climate Change, Nagpur

4., The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-
cum-Office complex, East Arjun Nagar, New Delhi-1100032.

5. The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon

~ Road Barracks, K.G. Marg, New Delhi-110001.

6. The Chairman, Maharashtra Pollution Control Board, Kalpatru Point, Sion
Circle, Sion (East), Mumbai-400 022, Maharashtra.

7. The District Collector, Raigad District, Maharashtra.

Guard File / Record file / Monitoring file.

9. MOEF&CC Website.
N
~

(Sharath Kumar Pallerla}
Scientist ‘F’/Director

@
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To

 ANNEXURE -R\ /4

F. No. [A-]-11011/497/2017- TA-1I(I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003
E-mail: r.sundar@nic.in
Tel: 011-24695304

Dated: 22" November, 2021

Dr. Anand Rai,

Associate Vice President (Head-Environment;
M/s JSW Steel Limited.

Geetapurm Dolvi Pen,

District Raigad, Maharashtra - 402107

E-mail: anand.rai@jsw.in; Mobile: 9609771413

Subject:  Transfer of Environment Clearance accorded for 3.5 MTPA Coke Oven and by-

Ref.

Sir,

product plant located Geetapuram, Village Dolvi, Tehsil Pen, District Raigad,
Maharashtra from M/s. Dolvi Coke Projects Limited to M/s. JSW Steel Limited —
regarding.

(i} Ministry’s EC letter No. [A-J-11011/76/2013- IA-II(]) dated 25/08/2015
(ii) Ministry’s EC letter No. 1A-J-11011/497/2017- IA-I1(I) dated 01/02/2018
(ii)) Online proposal no. IA/MH/IND/229646/2021 dated 06/11/2021

1. Reference is invited to your online proposal no. IA/MH/IND/229646/2021 dated
06/11/2021 seeking transfer of Environment Clearance cited above from M/s Dolvi Coke

Projects Limited to M/s JSW Steel Limited.

g\‘ 2. The Ministry of Environment, Forest and Climate Change (MoEF&CC) has examined the
application submitted by you and the following points are noted:

1.

M/s. JSW Steel Limited was originally accorded EC on 25/08/2015 for expansion of
integrated steel plant from 5 MTPA to 10 MTPA at Geetapuram, Village Dolvi, Tehsil
Pen, District Raigad. Maharashtra under the provisions of EIA notification, 2006. As
per the EC accorded, the total capacity of the Coke Ovens including by product plant
was 4.5 MTPA [Existing: 2 MTPA and Expansion: 2.5 MTPA].

Subsequently, the EC dated 25/08/2015 was partly transferred by transferring 3.5
MTPA Coke Ovens including by product plant in the name of M/s. Dolvi Coke Projects
Limited (A Sister Company of M/s. JSW Steel Limited). Accordingly, part transfer EC
was granted to M/s. Dolvi Coke Projects Limited by MoEF&CC vide letter no. [A-J-
11011/497/2017- 1A-11(1) dated 01/02/2018.

Shiy Aa
Mre, o,
R, TP ]
a’ﬂé‘;,‘f—;.q_ ) ¥
. 2
s NO Ysorsfer of [ viromny  Cloaraee fiterd "33 000 250 MTPA Coke avert and B Product Plant -- Tnsfer of 1OMITTA Coke Oven and by-prodhwt plans from
I'i?( 5 jed A 1 3.5 A Coke Over wah hi-product plant from 1 of Exponsion of Integrawed Sweel Pland from 5 (o 10 AMTPA and Pewer Plast from
-p i g S

My VA s Hasedy or AF s IS St Linnied ar Geetapuran, Vitlage Dofve, Tehsit Pen. Drsteret Hugad in Maharashitra o M « Doh Cake Profects
ralvi Coke Projects Lomied o AE 1IN Neeel Lamired
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[mp]ementatlon status of the 3. 5 MTPA Coke Ovens mcludmg by product plant

Sanctmned capacity as per part transfer EC Implementatwn status as on-
_ “dated 01/02[2018* : L o date

: 3 5 MTPA Coke Ovsns 1nc]udmg by product plant 3.0 M’T‘PA

E Part tmmfer Of EC was accorded on 1/02/2018 in partial mod jmatmn to the EC :
dated 25/08/2015. Hence, EC is vaizd rill 24f(}8,/2027 as per the pmwswm of EM
Notificarion, 2006 - 3

iv. - . Reasons for transfer of EC: o ' S
v MYs. Dolvi Coke Projects L.id. has been merged with Mys. JSW Steel leited ( the 0

Transferee Company"). pursuant 1o the eaptioned Scheme of Amalgamanon under .
. Seetion 230 to Section 232 of the Compariies Act, 2013. The Scheme of Ama[gamatmn N
: has been sanotmned by the Hon ble Nahonal Compzmy Law Tr:bunaf Mumba ench

" Lzmxted ong. gomg concern basrs alona w:th all its rrchts prmtecres and obhgatmns' !
view of this, ‘transfer of Environment Clearatice dated_ QI_/QZJB_GI Bis requested fro

M/s Dolvi-Coke ijects le‘zted to M/s. JSW Steel Limited, ST
SIL | Name of = Status w.r . Change nf ﬁ ;

. : CIN No
.| Ne. . Company - : _ownership . L
Q\?ﬂ‘l}( A T DR U’?3209MH2014PLC,‘254395.- As per S No. 1 (f) of Form-.
S ST . ' 1 7. the prq}cct ‘proponent has | -
[ i MfsDolvi "'.[Pre'seﬁtly"there is no CIN | submitted that ‘the proposal'-‘ f
A.. | Coke Projects | Numiber for M/s. Dolvi Coke | involves. change cofl
| Limited Projects  Ltd, -~ since the'- -ownership. - Further, the CIN-.‘-
.| company is merged wnth "No of both the companies are
'ﬁM/s JSW Steel Ltd} | found tobedlff'erent In view
; © | of the same “the. proposal . PRy
+ involves . transfer b e
N 5 o S anlmmnent C]eamnce from | .
g MBISW L27102MH1994PLC152925 | M/s Dolvi Coke - Projects | .~

[ Btesl Limited T Limited to M/s JSW Steel |
' EIEE I D | Limited- w1th change '_of_ '
ownersh;p : -

BE .-‘.v"..'_ Documents submmed for EC transfer = R
EER _Form No.7 for transfer of Enwrcanmental Cle;arance T
ST Pty Letter of - Author;ty dated 27/10/2{}21 authonzmg Dr Anand Ral Asscouate

~ Vice President (Head- Enwronmem) of M/s. Jsw Steel: anted to correspond_
- and execute documems with: M_OEF&CC o
- Under[akmg by way of Affidavitina fion- udrc}ai Stamp. papt‘:r dated 16/091202 1
- by M/s JSW Steel Limited stating that they -will abide by and compiy with all
- ‘the conditions/environmental safegu&rds stipulated in the Env:ronment :
-.'_-_'_Ciearance dated 01/02/2018.. DR
- Copy of NCLT Mumbai- bench, Mumibai order CPACAA )/ IOOQ/MB/ZOIS’-: L

“dated 06/06/2019 w, rt Scheme of Mergcr of M/s i}ofw Ccke Pm_;ects lexted b

_eetinsger BEflivgpiieint Cloarance "m"\dwfﬁf‘ﬁ WM( k(e ad bw:mkm;afmmnmmtmmm e, Wﬂa o ot ;'dm”m !J:wmnmm’i Lo
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with M/s JSW Steel Limited under Section 230 to Section 232 of the Companies
Act, 2013 and other relevant provisions of the Companies Act, 2013.

v.  Scheme of Amalgamation of M/s. Dolvi Coke Projects Limited with M/s. ISW
Steel Limited.

vi. Copy of NCLT Ahmedabad Bench, Ahmedabad order no. CP (CAA) 62 of
2019 in CA (CAA) No. 151/230-232/NCLT/AHM/2018 dated 14/08/2019 w.r.t.
company scheme petition filed under sections 230 to 232 of the Companies Act,
2013 seeking sanction of the proposed Scheme of Amalgamation of M/s Dolvi
Coke Projects Limited.

vii. Copy of Certificate of Incorporation of M/s. JSW Steel Limited dated
16/06/2005 bearing CIN Number L27102MH994PLC152925.

viii.  Copy of Certificate of Incorporation of M/s Dolvi Coke Projects Limited dated
15/03/2014 bearing CIN Number U23209MH2014PLC254395.

3. This Ministry hereby accepts your request to transfer the Environment Clearance accorded
by MoEF&CC vide letter no. 1A-J-11011/497/2017- 1A-T[(1) dated 01/02/2018 from M/s
Dolvi Coke Projects Limited to M/s JSW Steel Limited, subject to satisfactory compliance
to all the stipulated specific and general conditions. You are also requested to obtain
Consent to Operate from Maharashtra Pollution Control Board in the name of M/s. JSW
Steel Limited.

4. M/s. JSW Steel Limited shall comply with the all specific and general conditions stipulated
in the Environment Clearance letter of even no. dated 01/02/2018.

5. In case, there is a change in the scope of the project, fresh Environment Clearance shall be
obtained.

6. This issues with the approval of the Competent Authority.
Yours faithfully,

Q)( 8\‘?’ Ny

(Sundar Ramanathan
Scientist ‘E’
Copy to:-

1. Secretary, Department of Environment and Forest, Govt. of Maharashtra, Secretariat,
Mumbai.

2. Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated
Regional Office, Ground Floor, East Wing, New Secretariat Building Civil Lines, Nagpur-
440001

3. Chairman, Centra! Pollution Control Board, Parivesh Bhavan. CBD-cum-Office complex,
East Arjun Nagar, New Delhi-1100032.

4. Member Secretary, Central Ground Water Authority, A-2, W3, Curzon Road Barracks,
K.G. Marg, New Delhi-110001.

5. Chairman, Maharashtra Pollution Control Board, Kalpatru Point, Sion Circle, Sion (East),
Mumbai-400 022, Maharashtra.

6. District Collector, Raigad District, Maharashtra.

7. Guard File/Record File/Monitoring File. . .g ?N.»)(
8. MoEF&CC Website ‘ 93\ 1)1

(Sundar Ramanathan)
Scientist ‘E’
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